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For the Financial

For the Corporate De

Versus

Ltd. & Ors.

R. P. S. N. PRASAD, JUDICIAL ME ER
RAGHU NAYYAR, TECHNICAL

Con
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ORDER

Heard the ssions made by the Counsel for the

Counsel for the : Debtor. Counsel for the Corporate

reply but the same is

trace it and place it on record before the next date of he aring. t

shall be provided to the counsel for the Applicant also by tl

corporate Debtor. counsel for the Applicant prays for time to

request for time as by the counsel is acceded

granted to file rejoinder, if any. '
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(Raghu Nayyar)

Technical Member

April 08,2021
S.D

pending in this

, ffioy be filed

(P. S
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N. Prasad)
I MemberJudi


